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[Shri R.S. Naik] you, to the delay in the 
establishment of Mangalore Refinery and 
Petro-Chemicals Project in Karnataka. 
Madam, the establishment of Mangalore 
Refinery and Pet-ro-chemicals Project is 
delayed for one reason or the other during all 
these years. This project was cleared by the 
Planning Commission about six years ago. In 
the year 1987, the Government of India ap-
proved the project to be set up. A tripartite 
agreement has already been signed in 
June/1987 between the Government of India, 
the Hindustan Petroleum Corporation Ltd. 
and the Indian Rayori Industries Ltd. of the 
Aditya Birla group. Consultancy contract for 
preparation of detailed project has also been 
signed in June, 1988. Detailed project report 
is already under preparation and is likely to 
be submitted to the Government of India very 
soon. The said project is likely to go on 
stream during early 1992, but no work has 
been started so far. 

The State Government has "agreed to 
provide all assistance, infrastructure a/id 
support requested for by the project au-
thorities. Karnataka State Government has 
already taken advance action on some 
important items like acquisition of land 
measuring around 1350 acres, construction of 
barrage for water supply, construction of 
approach road, etc. Besides that, even in 
regard to the downstream industries the State 
Government has taken action by 
commissioning the Engineers India Limited 
for preparation of techno-economic feasibility 
report which has been furnished to the 
Department of Chemicals and Petro-
chemicals and Government of India. 

Madam, I urge upon the Government that 
formal clearance of the project should not 
await submission of the DPR Which is more 
in the nature of a blueprint for 
implementation. Hence I request the 
Government to fulfill the aspirations of the 
people and a long-standing commitment to 
our State. I hope that the Government will 
seriously think over this 

issue and examine what action should be 
taken at certain appropriate levels for early 
sanction and implementation of the project. 
With these words, I conclude. 

THE DEPUTY CHAIRMAN: Shri Ram 
Naresh Yadav—Not here. Shri Sub-ramanian 
Swamy— Not here. Shri R.S. Naik-Not here. 
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Violation of Central Guidelines on exemp-
tions under Urban Land Ceiling law in 

Karnataka. 

SHRI SUBRAMANIAN SWAMY (Uttar 
Pradesh): Madam Deputy Chairman, during 
Mr. Ramakrishna Hegde's tenure as Chief 
Minister of Karnataka, in all 128 societies 
received permission to buy land at 
rockbottom prices to the tune of 10,134 acres 
around Banglaore, mostly by violating the 
Central guidelines on exemptions to Urban 
Land Ceiling Act. Of these 128 societies, 79 
societies are bogus or fronts for builders and 
construction companies, invariably involving 
Mr. Hegde's relatives or close friends. There-
fore, permission given to these societies 
should all be cancelled. The Registrar of Co-
operative Societies, Karnataka, had ordered 
an enquiry under Section 64 of the Karnataka 
Co-operative Societies Act, 1959. 

SHRI VIRENDRA VERMA (Uttar 
Pradesh): Is it relevant? 

SHRI PAWAN KUMAR BANSAL 
(Punjab): This is a very serious matter ahd^ it 
is relevant. 

(Interruptions) 

SHRI VIRENDRA VERMA: It is a State 
subject. 

SHRI MIRZA IRSHADBAIG (Gujarat): 
This is the Council of States. Chairman has 
allowed him. 

SHRI    ARANGIL    SREEDHARAN 
(Kerala): Madam, I am on a point of order. 
Mr. Ramakrishna hegde is the most brilliant 
former Chief Minister of Karanataka. He is 
net present in this House. So, when a person 
is not present in this House, this type of 
raising allegations   and   free   trading   of   
allegations 


